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Shiv Narayan pateriya;
3ni Nagar, Nai Bastl,

-
_—

Union of India tht aq
Rajlway, Bombay, ¥i.

R A
44, Chairman, Railwa Seryide sion { now known
as l‘%)ai lway Recruitsent Bsard) ) .Bombay Central,
Bombay . e l ;P‘A |

4ii. Divisional Railway Manager, Cefitral Railway, Jhansi.

Y REsporﬂents

Alonggith

2 originagl c on no [>) .

Ghanshyam Dass Chaurasiya, s/o shri H. Chaurasiya,

R/o 9, Ganesh Bazarl, Jhansi.
... Applicant.

versus
i. Union of India through General Manager,
Railway, BombayyT.
44, Chairman, Railway Service Gommission {Known as
Rai lway Recruitment Board now) , Bombay Central,
Bombay .

Central

Respondents.

(AR

3. original Application no. 262 of 1992.

Ramashanker Tripathi, 5/o Sri H.lL. Tripathi, R/o 4,
sujekhan Khirki, Jhansi.

Yergus

3, un. . of Inlia through General
Rai'way, Bombay VI¥



»
/2 4/ !
ii. Chairman, Railway Service Commission (now known
gs Railway Recruitment Board), Bombay Cenatr &
Ombay.

way Manager, Central Railway,
Jhansi,

* e RESPOﬁde nts.
¥. Originat App lication no, 203 of 1993,

Ram Kumar Namdeo, 5/0 srj Sitaram Nandeo

: umg s R/0 474 negp
Bihari ji kga Mandir, Babinga Cantt,

District Jahnsi .

oy Applican‘t.

ij. Chairman, Railway Service Commisg

as Railway Recruitment Board) ,
Bembay,

sion (now known
Bombay Centralﬁ

" 2. :’-espondentS-

$§. Origingl Application no. 264 of 1392,

Hakesh Kumar Srivastava, §/o Sr: V.P, Srivast

ava, R/o
Behind Norme) S¢hoxl, Gooler Naka, Banda.

++. Applicant.

Versus

i, Unicn of India, through Senergl Manager, Centrgal
Railway, Bombay VT,

{ ii. Chairman, Railes. frrvice C:mmigsian (Qow known
5 &5 nadlway FELY LT e Lhanay, Z0Tbay bentral,
E '-"f;.ba Y ‘\.T .

iii. Divisiongl Ral iway Manager, Central Railway, Jhangj.

-+« Respongents.

/p/g_ Crizingt Apy Ll MHE of 1ago,
4 ) , )
L‘fr.‘. ‘\,LT\ 4 ¥‘-}‘3:(aﬂr'ir33’ ’ :‘,’/ s DA "‘l :}' i‘.“jrianl‘f.ar, P‘/O 49

A N el Do lorg V&,

~ees A0z lizant

1o of Ings, B L Fnerzl Marager, Central

v
>!Z__. .
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Railways Bombay VI

jj. Chairman Rajilway Service Commission ( now known
L 4 as Railw:ay Re cruitment Board) , Bombay Central,

pombaye
Respondents.

t. Original Application-no.
nilip K maT Agarwal, s/o shri N.C. Agarwal, R/o 45,
<

. . - L
wild l..w.l.ydud, BT R

Applicant.

Versis

i. Upion of India through General Managerl, Central
Railway, Bombay VI

Ghairman, Railway gervice Commission ( now known as
Railway Recruitment Board) , Bombay Central, Bombay.

T, Central Rallway Jhansie

ii.

jii. Divisional Railway Manage

ae e Respondents.
c.A.267 of 1992
@: Avdhesh Kymar Vaidh, s/o shri U.s. vaidh, -
Devri Mohalla, Ranipuf, District, Jhansi. ‘h‘
)
- \ A
s App 1ica \'\m

Jersus

i. Union of India throu h Gener
Railway, Bombay VT. 2 al Manager, “en

=

ii., Chairman, Railway gervice Commission (now k
as Railway Recruitment Board), Bombay Centr
Bombay.

-~
£

. m
- " RespO' .H
~ . - ‘(;)
q. Uriginal Applicationno. 268 of 1992. 32
N
Satya Prakash Dubey, S/o Sri B.P ' :
Y » L g DUbe C Q I -
vedical Stores, Nariya Bazar, Thansi. v, o #
X Apf
Versus :
i. Union of India through C .wiwmﬁw“ﬁ
S aer Bombay VI. gh General Manager, Centrai
SRR ?:céfzgé. R?ilwaf Garvize Crrrrscicn (10w LW
es Hellwoy Recruite Dard) . Eomba v e
Bombay. ment Board), EBcmbay Seinllia- .
\'\ *e e "d’l“
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6. Original Application No. 269 of 1992 o

Sripal singh, s/o Shri Rajjan Singh, R/o post and Village
Chirhul, pistt. Etawsh (U.P.)

- Applicant.

Versus

i, Jnion of Indig through General Manager Central
Raulway, Bombay vT.

ii.  Chairman, Railway Service Gommission (now known

ds Railway Recruitmenmt Board), Bombay Central,
Bombay. _

iii. Divisional Railway Manager, Centwz1 Railway, Jhansi.

sae Respondents,
1. Original Application no. 270 of 1992, .

Rajesh Kumar Srivastava, S/o Shri I.D. Srivastava, R/o
86 Chandra Shekhar Azad, Ganesh Bazar, Jhamsi.

L3 I AppliCant.

Versus

i. Union of Indis through Genergl Manager, Central
Railway, Bombay VT,

ii. Cheirmen, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Centrasl,
Bombav,

iii. Divisional Railway Manager, Central Railway,
Jhansi.

+++ Respecrdents,

12.  Origingal Applicstion no, 271 of 1992.

! i R/o Gram and
cash Lodhi, S/o sShri Brish Bhan Lodhi, >
fifiaéhamboisir,/Tensil Talbehat, Distt. Jhansi.

e Applicant.

Versus
-~ h
i Jriors o India *avough Gereral Yanager, Central
O S N . “vice Commiccion (noee hﬂnvﬂ
» e I I . -t T ) ) > o o)
o ballway Decy  itl rt ®oerd), Bombay Ceniresl,
Bonlhy .

\

~ i
\"-,‘ r_"\’ LR I B




o e

/5 1

iii. Divisional Railway Managel, Central Railway,

» Jhansi.

[ 4

. Respondents.

13. Original application no. 272 of 1992.

Jai prakash Michra, s/o Shri Madan Moha
81, Daragschy Jhanz.

LR B

Vversus

i. Union of Indla through General Ma
Railway, Bombay VT,

4i, GChairman, Railway Service Ccommiss

n Lal Mjshra, R/o

App licant.

nager, Central

ion ( now known

‘as Railway Recruitment Board), Bombay central,

Bombay.

o iid. Divisional Railway ManageT, Centr
Jhansi.

al Railway,

. Respondents.

1E. Original App lication no. 272 of 1992.

sayyed Aizal Mohammad, S5/0 Shri S.l. Mohammad, R/©
682/6, Tondon Compund, Civil lines, Jhansi.

. ®

versus

. Applicant.

i. Union of Ind a throug: General Manager, GCentral

Railway, Bombay VT.

ji, Chailrman, Railway Service Commission,( now known
as Rallway Recruitment Board), Bombay Central,

Bombay .

Jhansie

- &

Beepak Babu Rawst, s/0 shri R.N. Rawat,

Salpul'a, L&Liigur (J.Fa}c

'\]r‘l VTS

ia Unioy oo 1nﬂﬁntﬁwougnu£neralnm
Kallwey, vombay VT

3ii. Divisiocra- Lallway Mernagel, central Railway,

. Respondents.

14, Orininal Applica‘tion no. 274 of 1992.

R/o 83 Chnatra-

.. Applicant.

nager, Sl

L

-

.
ses el

by




o
/l 6 //
1i. Chairmen, Railway Service Commission (now known

as Railway Recruitment Board), Bombay Central,
Bombay. 2

iii. Divisional Railway Manager, Central Railway,
Jhansi.

«s- Respondents.

i§. Criginal Application no. 276 of 1992.

Santcsh Kumar Sharma, S/o Shri B. Sharma, R/o 155/20,
Subhash Pura, Lalitpur (U.P.)

s AppliCant-

Versus

ie Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Raiiway Service Commission (now known
as Railway Recuritment Board), Bombay Central,
Bombay.

i1ii. Divisional Railway Manager, Central Railw ay,
Jhansi,

-

«++ Respondents§

1¥. Criginal Application no. 276 of 1992,
Mahesh Chandra Sharma, S/o Shri R.D. Sharma, R/o 24]
Outside Datis Gete, Benind Home Guard Trainira: Center
Jhansi,

«+s Applicant.

Versus

i, Jnicon of India through 3ereral “-anazer, Central
Railway, Bombay VI.

rman, Rallway Rzcruitment Eserd (Priviously

ii, Cnai
b "}, Bombay
o

2wk
- R, . P [ TP
e o ge gl dwe 'y Y TvVLTe LTI o
ot

- H ) " - .
riral, Lombay.

«s+ Respondents,

1¥. Original Applicaticn no. 277 of 1002,

R.5. Updhayaya. S/0 Sri H.S. Updheyeve, B/0 Railway Qr.
no. GeI'lock, Agra Centt,

vo. applicant,
\ el
ie St Ipdis ! oAl lghtia oy, Centrol
\ /-
49 ¢
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. . Railway , Bombay VI.
ji., Chairman Railway service Commission { now known

as Rallway Recruitment Board) , Bombay :Captral,

43, nivi'sidnal Railway Manage  Central aailm-y'.' AR
- - Jhan’s.i. Lo R

voo Resﬁondenfs.

19. Original Application no. 278 of 1992.

Om prakash Ral, s/o shri P.P. Rai, R/o (C/O) Bhatriya
Lodge, Manick Ghowk, Jhansi.

... applicant.
versus

i. pnion of India t hrough General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway service Commission ( now known
as Railway Recruitment Board) , ~ombay Central,
Bombay. .

jii. pDivisional Rajilway ManageT, GCentral Railway,
Jhansi.

e Respondents.

90. Original Application moe 279 of 1992.

Ajai Kymar Upadhayayas s/o sri B.L. Updhayaya, R/o 182/1
Barubhonde 1a, Jhansi. ' :

sw s Applicant.
Versus
i. yni-n of India t hrough General Manager, Central
Railway, Bombay VvT.
44, Chairman Railway Service Comrission (NOwW known
as Raiway Recruitment Board) , Bombay Central
Bombay-.

iji. Divisdonal Rablway Managel, Central Railway,
Jhansi.

et Regpondents.

24. Original Application no. 280 of 1992.

7 -~

Ram Swarup Ahirwer. s/o Shri Tamhe, & 0 F- 30 pa-ai POst
Lohaga Via Konch, Cisti. Jhansli.

sace .r’\pp lic ant

- i -y 9/
PR e e et -
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i. Union of India through General Manager, Central
Rajilway, Bombay VI.

ii, Chairman, Railwa{ Service Commission (now knowr®@y
as Railway Recruitment Board), Bombay Central,

Bombay. ‘ R LI s
iii. Divisional Railw;it H‘a;‘;ﬂ
Jhansis - L o

24. Original Agplication no. 281 of 1992.

Mahendra Kumar Tripathi, S/o shri B.D; Tripathi, R/o
305/2, Jhokan Bagh, Jhansi. _

;o . Applic ant.
versus

§,  Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay, Central
Bombay. .
3
1ii, Divisional Railway Manager, Central Railway,
Jhansi.

«s+ Respondents.

23. Original &pplication no. 424 of 1992.

Rajesh Chandra Tripathi, S/o Shri A.S. Tripathi, R/o
Kaloo Kywan, Tinwari Road, Banda.

. o8 AppliCEntC
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

iji. Chairman, Railway Service Commission (now known
as Railway Recuritment Board), Bombay Central,
BomhaY-

iii. Divisional Railway Manager, Central Railway, Jhansi,

seew ReSpondents.

2%. Original Applicetion no. 425 of 1992.

Rskesh Kumar Awasthi, §/0 5hri L.S. Awasthi, R/o 76
Yasuder, Tora Bezar., Jhansi,

v mppiicgnt.

\
A0 eeer o9/



I

e . /9 I

Versus
Railway, Bombay VI. T
| Rocruitment Board), Bosbey

111, névis}onalf Rallway Manager, Centra
Jhansi. e i

LRitlar,

S ‘o.i":n-"' ROSPOMG“‘S.

24, Original lJ\ppl.ic:.srl;i.cn'; no. 428 of 1992.

Japaluddin Khan, $/o Shri N.U. Khan, R/o Deen Dayal Nagar
C/o AiB.M. Bui lding Materiak, Nandanpura, Sipri Bazar,
Jhansi. '

| ‘was Applicant.

versus R

i, Union of India through General Manager, Gentral

~ " Railway, Bombay VT. .

ji, Chairman, Railway Recruitment Board (Previoﬁsly'
knonw as Rahilway Service Commission), Bombay
Central, Bombay. '

jii. Divisional Railway Manager, Central Railway,
Jhansi.

... Respondents.

o%, Original Application no. 429 of 1992.

vinod Kumar Awasthi, s/o shri R.R. Awasthi, R/o Mohalla
Hatwara, P.O. Talbehat, Distt. Lalitpur (U.P.).

see mplic ant.
versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ji. Chairman,Railway service Commission ( now known
as Railway Recnuitment Board), Bombay Central
Bombay. :

'4ii. Divisional Railway Manager, Central Railway,
Jahnsi.

... Respondents.

SEEEE L10/-
\ |
Kh—
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Rajesh Chandra

/o8 [

Union of India thrcugh General Manager, Coentral
Hailway, Bombay Vio
kﬁﬁwﬁ"

Cnaaxnru, Rc;; ~3<nn (v

-

cn Wallway ok cay SEMTar,
Ef:::':f;l:.'u'ﬁ'

- o LY

e dedonal B Tway dace,sx, Ceoioad Balooay,

Tiastion no. 291 o1 1902

. - s
F::—-r (../0 G 5“1 Ly 1:'?:; h.-., R‘.’ﬂ
‘nEt"ﬁL.‘..
G P gk
e ¥ djkfﬁi LGCETIe e

Varsus
Lan of Ipals thyough General

iamager, Gentral
cabsy Ve

a3 byoy Service Commlesion ( now known
Seepuitment Board), hombay Centzal

1 Railwav Manager, rtral Railway,

Respondents .

Original Epplicstion no. 424 of 1992.

Tripathi, S/O shri A.S. Tripathi,

Kaloc Kywan, Tinwari Road, Banda.

-—

Versus

Jnion of india through General Manager, Central

Railway, Bombay VIe

“neirman, Feilway Service Commicsion {noa KNGwn
as ke-iwar Ascuritment Bosrd), porhay Cfrnttal,
BomBavy.
Nivigione. Fallwap Ménagey, Ceniral A7liway, 3

. 1 ¥, - 0%
~ - i N LR I3
AN -v/-i 'a-"L ar: ! “roa -~ . @
-
.. .. L . f£‘-
S PN Tiow * K - ! h
3 L 3
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». Originsl Application no.

A Madhukaf Deo Pandey, s/e shri R. pandey, R/0 Post
Baldeo, Distt. Mathura (U.P.) . '

916 of 1992

-~ {, Onion of xndj,a:ihﬂr%oﬁgh :
Rallway, Bombay Ve = ok
4 Boasrd (Dreviously

o
G AR A »

ji. Chairman, Railway Reczuil nar
known as Rallway gervice Commission o Bombay

Central, Bombay. .

1ii, Divisional Ratlway Manager Centrai Railway,
Jhansi- ' -

soe Resparﬂants.

ion no. 918 of 1992.

5/0 Shri V.S. Sriﬁastavé, Pslo
Adarsh Nagar, Sipri Bazar,

28. Original Applicat

Rajendra Kumar Srivatava,
554/7, Chitra Gupt Bhawan,
Jhans 'Y

_App 1icant;

versus

ie Union of India through General Manager, Central

Railway, Bombay VI.
cruitment Board, Bombay, Cen-

ji. Chairman, Railway Re
wn as Railway Service

tral (previously kno
Commission) .

jii. Divisional Railway Manager, central Railway,

JhanSi .
Respondents.

*e®

jcation no. 920 of 1992.

29. Ooriginal Appl
Rai, R/0 29 Ramlila Maidan,

Ram Gopal Rail, s/o shri B.L.
Babina, Distt. Jhansi.
Applicant

Ve sus

Union of 1ndia through General Manager, Central

i.
Railway, Bombay VIT.

uitment Board (previously

i, Chalrman, Railway Reer
ce Commission), Bombay

kxnowm as Rallway Servi
Cantral
Appotic ant.

2 i ¥

\
R vesesll/-
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jii. Divisional Railway Manager, Central Railway,
Jhansi.

... HRespondents.

26 Original Application no. 922 of 1992

pankaj Kumar Gupta, S/o shri S.B. sinchal, R/o Rly.
ar. No. MB 178-A, Station Rocad, Agra Cantt.

ere AppliCan‘t.
Versus

i. unisn of India through General Manager, Central
Railway, Bombay VI.

ii. GChairnan, Railway Recruitment Board (previously

known as Railway Service Commission), Buibay
Central.

13i. Divisional Railway Manager, Central Rallway,
Jhansi.

... Respondents.

3. Original Application no, 923 of 1992

pradeep Kumgr, S/o Shri P. Marayan, R/o house no. 475
near Bihari Ji Ka Tem:ls, Zabina, Jhansi.

'R Applicant.
Versus

i. Union of India through General Manager, Central
Raiillway, Bombay VT.

ji. Chsirman, Railway Recruitment Roard (previously

known as Railway Sérvice Commission), Bombay
Central.,

jii. Divisional Railway Manager, Central Railway,
Jeansi.

39, Original Application no. 924 of 1992

Madhuwala Khare, W/o Shri R.K. Srivastava, R/ o House no.

243/8, Kainagarh, ieger, Jhansl.
.. 4ovlicent.

Ve yre

¥ a3 A

42]

8]

YL r 3 L L o - TR “ <1
. nien af Tndiz through Cerd al VManouer, Ceniral

Fai owaw, Bioay Vie

=

[Ep——
. Scm—— o -




/12 /] ®

ji. Chairman, Railwa Recruitment Board (Previously
known as Railway Service Commission), Bombay
Central.

1ii. Divisional Railway Manager, Central Railway,
Jhansi,

sace Responden‘ts .

32. Original Application no. 1072 of 1992

M ~hamnad Israil, S/o Shri Mohd. Gani, R/o ward No. 2,
near Railway Station Harpalpur, Distt. Chhatarpur.

st App licant.

Versus

i. Union of India through General Manager, Central
Failway, Bombay VI. :

ii. Chairman, Railway Recruitment Board (preva.usly
known as Railway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Central Railway,
JhanSic

.+. Respondents.

3k. Original Application no. 1073 of 1392,

Jagdish Prasad Tewari, S/o Shri Baij Nath Tiwari, R/o
village Sunrahi, Post Tindwari, Distt. Banda.

* o e mplicant.
Ve rsan

i. Jpien of Indis trrough General Manager, Central
Reilsay, Bombay VI.

ii. Chsirren, Raileay Recruitment Bogrd %previously
known as K&liwc, Service Comsission) Bombay
€entrz:

3ii. Divisioral Railway Mananer, Cerirasl Rallway,
Jhansi.

.. nRespondents.

ot

35, Oriairsl Applizatior mo. 1274 of 1992

Shajwat Sw.r .o Ioaro:, /o ToriU.o, SnaTma, R/> 72,
Nand Dwar, Jorul, hat SUes 4 ult oy

fpp foent

'\‘- \ LI IR Y \LE'/_
\")(L
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Versus ;

i, ‘Union of India through General Manager, Central
o Railway, Bombay VvT. o

ji. Chairman, Railway Recruitment Board {previously j
known as Railway Service Commission), Bombay kl

Central.

{ii. Divisional Railway Manager, Central Railway, o
Jhansi. Y

[ o PR
srs nespuvIrn LRS-

36. Original Application no. 1075 of 1992.

Mohd . Aslam Khen, s/o shri Mohd. vusuf Khan, R/o 114,
Mewat ipura, Jhansi.

... Applicant.

Vversus

i. Union of lndia through General Manager, Central
Railway, Bombay VI.

{i. The Secretary, Railway Recruitment Board (previo-
- us ly known as Railway Service Commission), Bombay
Central.

$ii, Divisional Railway Manager, Central Rail ay,
Jhansi.

v
4

s e Hesponden‘ts.

3f. Original Application no. 1076 of 1992.

8harst Bhushan, S/o shri Keshav D,s, R/o Poonch, Moth,
Distt. Jhansi.

.«s Applicant.

Veisis

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway LKecruitment Board (previcusly

known as Railway Service Commission), Bombay
erires.

jii1. Divisional Railway Manager, Centr-l Railwav.
Jnensi.

=g, Original Applicaticn no. iG77 of l3%2.

ar ve-na, S/¢ shr’ ReO. varme, R/ 177, vorerd

LA e i [T R e
s - * . H

caro, hansi.
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Versus

i, Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairmen, Railway Recruitment Board (previously
known as Railway Service Commicssion), Bombay
Central.

iii. Divisional Railway Manager, Centrai Ral lway,
Jhansi. : :

:+. Respondents.

3¢. Original Application no. 1078 of 1992

Shakil Ahmad Hasmi, S/c shri w.A, Hasmi, R/o Devganpura,
Post Fanwari, Distt. Hamirpur. (U.P.).

o e Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (previously
known as Raillway Sérvice Commission), Bombay
Central. ~;

iii. Divisional Railway Manager, Central Reid ey,
Jhansi.

T Y RespGTIde n.tS-

40. Original Application no. 1081 of 1992.
Viiay Kymar Dwivedi, S/o shri C.5. Dwivedi, R/o Village
Takali (Hastam) P.O. Hastam, Via Khurhand Station,
Distt. E_nda.
.o App liCar‘t
Versus

i, Unior. of India through erersl Manager, Central
Hzilway, EBEombay V.

ii. Chairman Hailway Recruitmernl Boarc {previcusly
known as Rallway Service Commission), Pombay
Central.

iii. Divisional Railwav Mananer, Central Railway, Jhansi.

.+« BResporndents.

4. Oricirsl Application no, 1082 of 1992
Sentjey Mooar Sivastowvz, oS e 4,F.L.Srivastevs, R/o
]'-:}35 [ L SN AP l‘\':deI, Thor ot

A
4

- l spplicant,

i
15/

;-

C‘ f‘\\ .« t .




i,
ii.

iii.

.
at

Versus
Union of India through General Manager, Bombay VI.
Chairman, Railway Recruitment Boasrd (previously
known as Railway Service Commission), Bombay
Central.

Divisional Railway Manager, Central Railway, Jhansi.

- .»+ Respondents.

Griginal AppliCGtiCR no. 1305 nf 1009

vinod Kumar R. Shrotiya, S/o shri Raja Ram, R/o M. Lal Ganj
Rampur, Jhansi.

ii.

iii,

43

' ess Applicant.
‘Versus

Union of India through General Manager, Central
Rail lway, Bombay VI. '

Chairman, Railway Service Commission( now known és
Railway Becruitment Board}, 8ombay Central.

Divisional Railway Manager, Central Railway, Jhansi.

Respondents.

Original Application no. 614 of 1993.

Ajit Kumar Srivastava. S/@ Shri K.B.l. Srivastava, R/o
902 Kalyani, D Civil linpes, Unnao.

i..
ii.

iii.

4k.

R Applicant-

Versus

Union of Ipdia through General Manager, Central
Railway, Bombay VI.

Chairman, Railway Recruitment Board, Bombay Central,
Bombay.

Divisional Railwayv Manager, Centrasl Railway, Jhansi.

Respondents.

Original Application no. 1060 of 1993,

Anand Kumar Sharma, §/o Shri B.S. Sharms, Rfo (C/o) Shri

G.D, Mishra, Pratap Ganjpura, Jagdalpur, Distt.

Bastra.

ve. d&pplirant.

Unicn of Jroia thrdugs Senmerzl oz Losr, Zerntrel

142
.i:“‘L"J -
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i lwey, Bombay VI

- airman, Railway;Recruitment Board, Bombay Central
'T‘bay .

visional Railway Manager, Central Rallway, Jl‘.lsi.‘

... Respondents.

“iginal Application no, 1465 of 1993

umar Tiwari, S$/o shri R.N. Tiwari, R/o Gandhi Nagar
~i-driet Jalaun.

e Applicant.

Versus

1ion of India through General Manager, Central
:ilway, Bombay VI.

nairman, Railway Recruitment Board, Bombay Central,
>mbay. ,

syisional Railway Manager, Central Railway, Jhansi.
'R RESpOHdentS.

!
-~

riginal Application no. 20 of 1994

srivastave, 53/° awadh Behari Lal Srivastava, R/ o
T, Mission Counund, Jhansi.

... Applicant.
Versus

‘nion of Indie through Secretary, Railway Board,
inistry of Railway, New De lhi.

sneral Manager, Central Railway, Bombay VI.

‘nairman, Railway Recruitment Board, Bomoay Central
~ombay .

... Respondents.

:ig;:al AEplicaiiOh no. 70 of 19¢4

srivestava, S/o shri S.S. Srivastava, R/o 157,
-ana, Jhansi.

v.. appiicant.
Versus

mi-n of India through General hananser, Centre-
3ilwsy, zombay VI.

~icmar, Hellwey Rccruitment B--—1, 39-bzv Tertrel
T '

¥y .
|
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iii. Divisional Railway Manager, Central Railway, Jhansi.

+s» Respondents.

48. Original Application no. 42 of 1994

Lala Ram, S/o Shri Kashi Ram, R/o 487/3, Near Junior -
High School, Nai Basti Jhansz.

ses N)plicants

Versus

i, Unicn of India through Secretary Railway Boazd,
Ministry of Reilway, New Delhi.

. | i
ii. General Manager, Central Railway, Bombay VT, i

iii. Chairman, Railway Recruitment Board, Bombay Central .
Bombay.

+«+ Respondents.

44, Original Application no. 413 of 1994,

Mahendra Kumar Agnihotri s/o Shri Bhogi Ram Agnihotri, R/o !
422, Station Road, Lalitpur. |

Versus

i. Union of India through Sécetory, Railway Board,
Ministry of Railways, New De lhi. |

ii. General Manager, Central Railway, Bombay VT,

iii. Chairman, Railway Recruitment Board, Bombay Gentral,
Bombay.

LR ) RespondentS.

§p.  Originel Applicstion no. 483 of 1994, TY

Sunil Kuw ~ Bhatnagar, S/o suri h.i. Bhoineger, R/o0 near
R.E, Colony, Civil Lines, Lalitpur.

to e .Appli'cant
Counsel for the applj_cant Shri R.K. Ni{jém. . i e i
Versus

i. Unior of India through Secretary, Railway Board,
Miristry of Railways, New De ihi,

ii. Generzl Manager, Cenirzl Rasilway, Bombay VT.

ni

iii. Chairmer, Rallwey Penvoi* - oL 3nzed, Bombay Central,
- 'J‘- -

PR

ses Hespondents,
Counsel for the Respondents 3hri A.V. Srivastava.
Vo cay .18/

i 3
b o b




5f. Original Application no. 141 of 1988 ‘

kn. Indra Singh, D/o Late shri Chandan Singh, R/c &36,
Nanak Ganj, Sipri Bazar, Jhansi.

v AppliCaI‘l‘t. . ‘ ‘
Counsel for the applicant. ShriAlok Dava

Versus
i, Tee Union of India through the CGenerzl Momager,
Central Railway, Bombay VT.

ii. Railway Serivce Commission, Bombay.

... Respondents.

Coﬁnsel for the Respondents. Shri H.P. Ghakorvorty
Shri V.K. Goelo

O RDE R (Regerved)

JUSTICE BAG. SAKSENA,V,C, ,
-

These 50 O.AS jnvelve almost identical questions of
fact and law, They are, therefore being decided by a common
order:,

2. Tﬁe brief facts are that dn %% Employment Notice Not
©/80/81 was issued by the Railwey Recruitment Board Bombay’

This Board was previously known as Railway Service Commissieni,
amengdt

In the said Employment Noticoxvarious non-téchincal categories,§
category Not 25 had been indicated for the post of Prebationary Jik

Asstt. Station Masters. The applicants state that they had

applied in response of the sald Employment hctice for the said
post viz Category No., 25, They were called to appear at the

 written test held on 21.6,1881, They were 2lcc shewn as
succassful at the written test and were called to appear at

an interview ¥xxk reld on 31,3,1982 at Bhopal or other

et
The a-elizacte feortrer cogn (o Ahot T vaavnent by

e

I
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they were asked to attend the psychelegical test held in the

office of the Respondent No,2 at CQurchgato, Bombay on 124,5.82,

S .
The further case &f the appncants:that thereafter s notice
was displayed at the netice board of the Respondent Noi2

.’mdi.cating that some inwstig’athhs'ari in precess and after

j
|

completion of the investigatiens the results will be declared u«

and the appointment orders will be issued for which equal
numbers of posts were being reserved, The applicanty stated
that B he made representation en on 11'.11.88 which g;t ne
response;

Come

3. - In the meantime it appears that the candidates
filed OAs Under Section 19 of the A.T. Act before the Bombay

Bench and the said O.As were decided by an erder dated 14.2.91
The applicants have also made reference to decisien by this

Bench of the Tribunal wiz;(i} O.A. No& 936 of 1987
Smt, Raj Kumari Shama Vs: lhion of India decided on 15.%,91

(1} O.A. No. 318 of 1989 Rajesh Kumar Shivhare and Ors Vs:,

‘hion of India decided on 30.9:1991,

4, The applicants further ‘case is that after the

said judgments the applicants approached the office of the
Respondent nol.2 to bestow the same benefits arising out of
the said jucgnents te the applicants but he was told that

he should slsc bring such & direction from the Tribunal, The
applicant further contend that ne inquiry had been conducted
in the matter and at any rate the applicants have not bhaen

allowed to participate in the process of inquiry. Their
further case is that ag &m the entire examination has not been

ancellzd  z-d the arrointuent orders have been icxved end o

% ,' e w ‘.pzc‘

¥
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circular has alse been jssuved on the same subject on 5414906 :

a, The Respondent net2 has filed a written statment in
almost all the OAsi. Therein the plea’ he O.As being barred by

1imitatien as provided t‘and s:gth 21 of the A, T.Act has been

" raised. It has been stated that as f2r as the applicants are
concerned, the final selection of Awmis Categury Neh S wss
finalised during December 1986 and the name of the applicants
do not find place in the final panel issued, 38 they had

not secured adequate marks to qualify. The O.As were filed
in the year 1992, A further plea taken jn the counter af f ida-
vit is that the cause of action on the basis of which the O.As
are being filed sannot be said to heve occurred within he

territorial jurisdiction of this Tribunal, The Employment
Notice was issued Dy the Respondent No.2, the office of which
.. at Bombay. The further plea taken is that the place of
stay of the applicant would not determined the jurisdictien

1o file the O,A, It has also been pleaded that the orders
issued by the CAT Bombay Bench or Allahabad Bench does not
sfford a fresh cause of action and the O.As are barred by
time, It has been pleaded by the respondent no.2 that the
said circular has no conne ct ion with the present petition.

It was meant for fixation of seniority of selected candidates
snd since the petiticner s not quelified for final selection
ne has no claim for appointment, No rejoinder affidavit |
appears to have been £iled in any of the O.As,

6. we have heard the learned counsel for the
~>2rties. :
r.“,.{ [ T
Te vie may §.rs. paiwd lne preliminary cojections with
tonert S0 bthe malo. pngn it of sy oo L i!‘f'i--iild
Y
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of want of territoriml jurisdiction., Admittedly, the
Employment Notice was issued by the Railway Recruitment
Board, Bombay and the result was required to be declared by
the Railway Recruitment Board, Bombay. The applicants have
sought the relief of a writ of mandamus to be 1ssued to the
respondents to issue the apnointment arder in fawour of the

applicant within a time bound pariod in consonance with the

judgment of thas Tribunal in ﬁuk. No& 318 ef 1989 dated

leeale
30.9.1591% since the respondent ne.2 is tht&Putsido territo-

risl jusisdiction of the Tribunal evidently such a directien
cannot be issued to the respondent no Q. The provisions
of Art, 226(of) the Constitution of India will not goven the
sitgation, %ﬁg'territorial Jurisdictien of the Allahabad
Bench of the Tribunal has been laid down,$® Sectien 19(1)
of AQT; Act provides that:
" subject to the other provisions of thic

Aci, a person aggrieved by any order

pertaining to 2ny mstter within the

Jurisdiction of the Tribunal may make

an applicatien te the Tribunal for.the

redressal of his grievance:,"
Thus for the purposes of maintyinability of the 0.A, the
sine quomnon is thet k& it seek redressal against any order

kax Pert&iﬂing tc any matter within the jurisdiction of this
Tribunal.sﬁidently since the Railway Recruitment Board

Bombay, respondent no.2 was campetent to declare the result

s v
and it being Lentzé;outside the territorial jurisdiction of

e
th; =~enlh of th#; Iribunal the applicants cannot seek

J“'\an -3
redressazl of iz ariovanse ﬁf"* of ret beina given any

3*..
dppelpiter v ooreer by ozocira ol noLe ., Inoexerclise ol

Voo e e o
Liudl Sww 350

powers conferred wmfz/(L) of Section 18 A,T. Act the Central

<
T
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Govt., has issued a notification laying down the jurisdictien .
of the various Benches of the Tribunal, In respect ¢ the

Allshabad Bench w.e.f% 1lkll485 the territorial jurisdiction
kas indicated in the notificatien dated 1.,9.88 which was

published in the Gazette of India Extraermdinary dated 1.9.88
at Pgu 1 is ® State of U.P,(excluding 12 districts mentioned

under sl, noi4 under the jurisdictien eof the Lucknow Bench
wee i 15,1,91), The final list has also been shown to have

been published by the respondent no.2 at Bembay. Thus we

are satisfied that for want of territorisl jurisdiction this
Bench of the Tribunal cennot take cognizance of these¢ O.As.

8, We may now proceed to consider the plea of the

O0.A being barred by limitation which has been raised on behalf
of the respondent no,2. The selectien was made in 1982 and
when certain discrepencies was found inquiries were held and

en completition of the inquiry the final selection list was
issved in December 1686, The Q.As have been filed in 199@.

Clearly the C.As are barred by limitation e&s provided under
section 21 of the A.T, Act, The learned counsel for the
applicant submitted that similar matters were taken uwp for
consideration by the Bombay Bench of the Iribunal as alsc by

this Bench ¢f the Tribural and the decision by this Bench of
the ‘rituncl in the efciesaid Ghs were rendered in S¢ptember
1991 while the decision by the Bombay Bench of the Tribunal

was rendered on 14.2.91.

122 : It is fairly well settled that a decision of a

cewrt or Tribunal does not afford a fresh c¢-~—=e of action,

e

Ted question of lev wi ith ¢ime te be decided could very well
F e ,
" > oL
P e -J oL S i e pﬁ‘-“"-,‘:-r. of J_‘L-"D:.ta-'
. - - PR ! i t‘ ;‘.‘c\\:
tien., Having failed to @ =¢ "rey caaiot be peinittad that

\
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the decision by the {ribunal &n ether case dTafforde)a
fresh Cause of actiont, The case law on the 'c';utst.ten has been

considered by the Madras Bench eof the Tribunal in a case |
reperted in 1994(28) ATC 810 A.IJJ.U Class III Vsi Union of !‘i |
Indie a;\d Ors, We are in respectful agreement with the view
taken in the saidf'ocision?. We, therefere hold that the OI.M i

are barred by limitation)

10. We may now brooetd to analyse certain decisiens

gited at the bar, The Bombay Bench of the Iribunal vide its
judgnent dated 14,2,92 had observed that most of the applicants

were not declared selected because they have oebtained less :
than 150 marks The Bench in its decision rendered on 14,2.91 1:.

marRs cyeye

wes held that the cut) off dsde arbitrargdx as it laid down

certain qualifying marks in excess of 35% even though l
«uf f icient nugber of persons were not going to join the

services emd even those whe had secured less than 1350 merks

had to b appointed to fill the available vacanclies which

were aglvertiscd./'g;tain directions were given to the respo-
ndents(i:to identify the actusl number of vacancies in the Elplo-:
yment Netice No, 2/81-82 and the vacancics in each category

have to be further earmarked. This is for category no#25,

(i1) The respondents shzll further find out as to how many
candidates, who appeered in the said examination,
have been selected finally and given appointments
si:;ii:lother directions were also given which would not be
relevant for our purposes, Except to note that in compliance
whth the directions given in the said order the High Power

Coamittee gave its repert, Thereafter a contsmpl petition was

1126 and in the ¢ oempt pe titdorn Foooc Dora}d passad an ordaer
dated 64%10,93 direuting that 211 there 2oyl 2nts who hava
\ .
lirsa
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secured 105 or more marks out of 3CC shall be deemdd to have
been recommended for Category No»25 and the General Managers

of the respective Railways shall take steps to consider
whether these ipplicants can new be granted appeintmments
in the vacancles which we have indicated , within two menths li;

frem the date of receipt ef the orderl

i1. The respondents thereafter filed civil appeals no. ;
1821=31/1994 and the Hon'tble Supreme Court vide its judgment |
delivered on 29:9/,1994 set aside the order dated 6',10i93

‘passed by the Bembay Bench of the Iribunall, It did not find

any arbitrariness in the cut off marks which were also adopted
by the High Power Committeei, Therzafter certain other
petitions were filed before the Bombay Bench, Thelleading

]
O.A 3s 280/91, The 14 O.A: vore decided by a cammon judgment
dated 1,2.95 and they w:ere Gismissed on the ground of limi-
tation as also on werits,
12,  The learned counsel for the respondents hes also
placed for our considerstion a decision rendered by the
Jabalpur Bench in 0.,A, 405/88 decided on 6i,2,95., The Jtpms

b
Lot

Bench took the view that, the decisions in appeals by the

Hontbie Surerme Court through its judgment dated 29.,5.94.
Tne me't: coin . :noend and dismissed tre G nhiclcing i.'r-,;,“i"
the applicantg was not entitled to any relief’,

13, These O.,As have haam to suffer the same fate:, They
are barred by limitetion, not maintainable befere this Bench
and even snowerits no case for interference 1is made out.

All }he Jeas are therzfore dismissed, No orders i1s to Cosis

!
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